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.~ Misc .Application 324/96 seeks
direction to the respondents to consider
the applicants'
L.sS.G. Grage pursu@nt to the modified scheme
enclosed to the petition: as Annexure=3.
Shri Ashok Mishra, learned counsel for the
respogg%ents draws my attention to0 @ similar
prayer/in the Original Application, where

cése for promotion to

the grievance is directed against Annexure-1
i.e. Time Bound One Promotion Scheme by
which the applicénts were hurt. Shri Mishra
accepts, on going through #nnexure-3 that
the respondents h3ave no object ion if the
Origindl Application is disposed of in the
following termss '
The applicant should opt for the
sCheme whicl;ﬁ/hdﬂo not done so far because of
the Originmal Application pending before this
Tribun@l. Shri B« ,Tripathy,ledarned counsel
for the petitioner states thét he hds no
objection to opt for Annexure=3.
AXccordingly it is directed that the
applicant$ within @ week of passing of this
order w shéll declare their options in
writing for coming under Annexure-3. The
respondents shall consider their cases
in accordance with the modified scheme
and subject to the conditions of the scheme
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ve.6 18.4.96 cons ider their cases for Time Bound One

Promot ion Scheme. Respondents 1,2 &nd 3,
shdall implement the scheme within two
weeks from the date of receipt of the
options of the applicants.

This order is pdssed after hedring
Shri Be«S.Tripathy, learned counsel for the
@pplicant @nd Shri Ashok Mishra, learned
counsel for the Central Government.

Both Origin@l Application 307/9&
as well ag Misc.Application 824/96 are
disposed of accordingly.

Hand over copies of the orders to the

counsel for both sides. o 0. N
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